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Mr. V.Venkateswara Rao 
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R&vocate for 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: 
AT HYDERABAD 

ORIGINAL APPLICATION No.649 of 1991 

DATE OF JUDGMENT;23rd February 1993 

BETWEEN: 

Mr. P.Prabhakar Rao 	 .. 	 Applicant 

The Union of India represented by 
The Secretary to Government of India, 
Department of Mines, 
Ministry of Steel & Mines, 
New Delhi. 

The Direbtor General, 
Geological Survey of India, 
Calcutta. 

The Deputy Director General, 
Geologidal Survey of India, 
Southern Region, 0t9a 
Hyderabad. 	 . . 	 Respondents 

COUNSEL FOR THE APPLICANT: Mr. V.Venkateswara Rao 

COUNSEL FOR THE RESPONDENTS: Mr. N.V.Ramana, Add1CGSC 

QDRAJ4: 

Hon'ble Shri R.Balasubramanian, Member (Adrnn.) 

Hon'ble Shri T.Chandrasekhara Reddy, Member (Judi.) 

contd. 
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JUDGMENT OF THE DIVISION BENCH DELIVERED BY THE HONBLE 
SHRI R.BALASUBRAMANIAN, Member (Adnin.) 

This application was filed by Shri P.k'rabhakara 

Rao with a prayer to direct the respondents to correct 

his date of birth from 6.7.1938 to 29.8.1942 and to 

set-aside the Memo No.10043/25012/1/6/62/15. dated 

16.11.1990 by which the respondents rejected his prayer. 

2. 	Heard Shri V.Venkateswara Rao for the applicant 

and Shri V.Rajeswara Rao appearing for Mr. N.V.Ramana, 

Additional Standing Counsel for the Respondents. We 

have seen the memo dated 16.11.1990. The respondents 

have rejected the claim of the applicant on the sole 

ground that it was. not in accordance with the Ministry 

of Home Affairs, Department of Personnel & Administrative 

Reforms Notification dated 30.11.1979. This means that 

the request has been turned down on the ground that the 
ths..ckLt jwtCon 

applicant harnot sought for M within the time stipulated 

in the Notification dated 30.11.1979. The law on this 
been 

point has already%laid down by the Full Bench of this 

Tribunal reported in 1990 StIR Vol.1 p-264. Following 

½ the law laid down ion the Pull Benchcase referred to 

we set-aside the impugned order dated 16.11.1990. The 

applicant is at liberty to make a representation supporting 

his claim duly with e.Ur-documents and the respondents 

are directed to examine the case of the applicant on 

contd. 



t 14 

meritt and pass final orders thereon within a period of 

four months from the date of receipt of such a repre-

sentation from the applicant supported by the required 

evidence. The applicant is, however, at liberty to 

approach this Tribunal if he is aggrieved with such a. 

final order passed on his representation. 

3 	The O.A. is accordingly disposed of with no 

order as to costs. 

(Dictated in the open Court) 

e 
(R. BALASUBRAMANIAN) 	 (T .CHANDRASEKHARARE5Dy) 

Member(Admn.) 	 Member (JudI.) ( 

Dated: 23rd February 1993. .Registza4j(J) 

To 

The Secretary to Govt.of India, 
Union of India, Dept.of Mines, 

Ministry of Steel & Mines, New I1hi. 

The Director Geheral, Geological Survey of India, 
Calcutta. 

The Deputy Dirctor Generh9ological  Survey of India, 
Southern igionnaerabad. 

One copy to Mr.v.Venkateswar Rao, Advocate, CAT.Hyd. 

One copy to Mr.N.V.Rainafla, Addl.CGSC.CAT.Hyd. 

One spare copy. 
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1rPED BY 	 COHpARJL EY 

CHc1L SY3 APPROVED BY 

KS' 
IN THE CENTRJI AL 4INISTRATIVL: •TRIEUNAL 

I-iYDERBAn BENCH AT HYDERAJAL 

THE HON BLE MR .V EELADRI ah v, 6. 

THE RON' BLE MR. R. 

AND 

THE HON'BLE. MR.CHJNDpA SERHAR REDDY 
MLMBER(3) 

TH6 HON'BAciB. 

DATED £3 -2_--1993 

OFjk/cJtJLCT4ENT; 

R.P,/C.P/MA Na. 

V.A. 
 

T.A.No 	 (W.P.No. 	) 	' 

Adnitte and Interim direction.s 
issued. 	 - 

H H Al low6 

Disposed of with •dire.tions 

- 	 riismissfrd as withdrawn 

Dismisftd 	 IX 

Dismis/sed for default 

Rejec$ed/Orddred 	/  
No order as to costs. 	 It 	(fl n 
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